
ORDER DATED 8 t. OF FEBRUARY. 2012 

R. Soren .  Applicant 
Vrs 

luon oflndia & Cflher 	 . Roi'dcnts 

H(N'BLE. MR (:.'R ()HAPATRA, AUMIN1STRATIV.I MFMBER 

HO.N8LE MR. A.K, PATNMK, JUDICIAL M.EMBR 

Heard. Sii P.K. Padhi, Ld. Cuunsel appenng for the applicant 

and Sri M,K. Das, Ld, Ad&. St.anthng Cuzd appearmg I 	the 

°fl WhOTh 1 copy of this 11 A. has already been served and 

perused the matA.nais p1ed on record, 

rmaAppcaton has been iled by the ippheant2 ihi O 	lii  

with the h4lowmg prayer: - 

"(a)'lo direct the it ondeiits to consder the case 
o.t the applicant r pmtion to the cadre of P55 
thottp 1Y 	 quota ttvt thc datv of his 
due 
b) To direct the R espondens to promote the 

apphcrnt retrospectively from the date 	his 
eontem.porary!tumor 5r[. dfleajur of PO cadre 
.go promotion to the (adTC II .PS C toup B';" 

3. E)unng the course of htn:ng it was bioughi to our notice that 

rep,Tcscntab kn-i dated 21. 10.20 II vide Aninexure-AJ2 to Respondent No. I is 

pending ftr orders/decision., in view of this.. 54 Patthr, prays tlmi th 

applicant 's '0 	 4 iiden No I is' directed 

fra 

li'-' I 	( ii'.'u 	hr i ttr 	rdit 



Iii 

Respondent No, I. is hetcby dirtctcd to comider and dispose of the pending 

reprsentatwn vide Anricxure-Al2 with a reasoned order as per I Wes 

Within a penod f 6O(thxty) days from the date of receipt of copy of this 

order. 

With the above ok eivation  and direction. this O.A. is 

disposed of at the admission stage itself. No costs. 

Send copy 	of this order along 'with paper books to 

Respondent No. Ikr compliance and free copies of this onler he made over 

to the id.. (ount'i tor the parties 

LHR JYM- 


